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TRIFURA EXCISE LAW (REPEAL) 
BILL· 

The Mblister of BeTe.ae aD. CiTil 
Expenditure (Dr. B. Gopala Bedd1): 
Sir, I beg to move for leave to in-
troduce a Bill to provide for the re-
peal of the Tripura Excise Act. 

Kr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill to provide for the 
repeal of the TriplUa Excise Act." 

The motion WLS adopted. 

Dr. B. GopaIa B.eddi: Sir, I be, to 
introducet the Bill. 

lUi. lin. 

COMPANIES (Al4ENDMENT) 
BIlk-d. 

Hr. Speaker: The House will now 
take up further clause-by-c1ause con-
•• dcracion of the Bill further to 
amend the Companies Act, 1958, as 
reported by the Joint Committee. Shri 
G. D. Somani may continue hU speech. 

8hri SollWli (Dausa): My amend-
ments Nos. ~ 115, 116 and 117 to claUM 
No. 70 read as follows: 

Pa,e 36,-

after line 24, add-

"Provided that before direct-
ing a special audit of the com-
pany's accounts, the Central Gov-
ernment shall give notice to the 
rompany of its intention to ap-
point a special auditor latin, the 
reaSOll3 theretor and give the 
company an opponunity to ahow 
cause why such special audit 
should not be directed and if the 
Central Government is reasonably 
satisfied with the explanation, the 

(Amettdment) Bitt 
~aid special audit 5hall not be 
directed. 

(IA) Where the Central Gov-
ernment makes an oraer under 
sub-section (I), the company or 
any person aggrieved thereby may 
apply to the Court aiainst such 
order and the Court may, if it 
thinks fit, vacate such order after 
,iving the Central Government an 
opportunity of being heard." (~) 

Page 37,-
omit lines I to 7. (95) 

Page 37, line 9,-

after "Central Government" insert-

"shall furnish a copy of the 
report to the company and". (96) 
Paee 37,-

fOT lines 14 to 18, substitu.te-
"receipt, that Government ihall 

send to the company a report with 
its comments thereon and requlre 
the company either to circulate a 
copy of the report or iUch extracte 
thereof ai the Central Government 
may indicate to the members or 
to have the report or saeh eXtract. 
read before the company at it. 
next lIeneral meeting." (97) 

I may iRY that I am not opposed to 
the principle underlyinll this clause. 
I am opposing this clause as in IIl7 
opinion this clause ia neither nacea-
aary nor desirable and it will do more 
harm than good. r liatened very 
carefully to the arrumen ts put for-
ward by Shri Morarka and Shri 
Nathwani yesterday supporting thJ. 
clause but I respectfully submit that 
I .till remain unconvinced. I had 
opportunities to function as chairman 
of certain investigation committees 
appointed by the Jrlinistry to investi-
gate the a1!airs of certain textile com-
panies which had come to grief anel 
the members associated with me In 
such committees and I felt that no 
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